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Central Administrative Tribunalt Principal Bench

O.A„ 1080/97

New Delhi, this the 17th day of August, 20Q0

Hon'ble Mr,Kuldip Singh,Member, iJ)
Hon'ble Mrs,Shanta ShastrViMember CA)

Sadeek S/o Islaam
R/o V St P,0, Sudaka,.
Teh,Nuhi District Gurgaon,
Har yana--1 22001 ,

By Advocate; Shri A,K, Bhardwaj,

Ver sus

1  , Union of India

Through;

The Secretary, Government of India,
Ministry of Postal Si Telegraph,
Oepartment of post,
Dak Bhawan, New Delhi..

The Sr. Superintendent of Post Offices,
Gurgaon Division,
Indian Postal Department,
Gurgaon, 122 001.

., .Jipplicant

5. Issar Khan

R/o V a P.O.. Sudaka,
Tehsil Nuh,
District Gurgaon (Haryana)

By Advocate Shri K.R. Sachdeva.

, . Respondenti

(  -

Bv Hon'ble Mr. Kuldip Sij!,^h..i„„±lmber.„lJ).

The applicant in this OA has impugned the order

dated 19.3.97 (compilation I to Annexure A--1 ) vide which

he has been.asked to hand over the charge of the post cm

extra Dep^mental Branch Post Master (hereinafter referred

to as EDBPM) to respondent No.3 Shri Issar Khan.

2, The facts in brief are that the applicant was

initially appointed to the post of EDBPM on provisional

basis vide appointment letter dated 30.9.94

(A in n e x u r e A 1 o f o o rn p i 1 a t i o r. -T1). I i"! t h e said a p p o i; i u i i! e i. ■_
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I O: the applicant pointed out that the

applicant was- continuously working the post of EDBPM

since 30.3.3A and his services have not been terminated by

an appr opr ia te te r mi i'la t i ori 1 e 11er. I ri the a bseI'ice of the

Ct I j Kw > i I i ) Ca
,-J X.

Qn L v,0 UCJIi 'v-U i lOXU uiie hO';.-.-

[tC"' t'.9' uO 1zn'5 rs-XxoP oX^XfiVX^'u Xi i OA

impugned order dated 19.3.97 deserves to be Quashed.
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applicant should be considered sympathetically as the

permit. In compliance with the directions

2'! 90/96i the department had considered the
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U i U11 e applicant sympathetically but since he had not

been found fit for appointment to the said post and his

initial appointment also was only i./i-i JL-v.-

was asked to handover the charge of the post to respondent
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We have heard learned counsel for the oat LiSs

and gone through the records
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Learned counsel for the applicant has pointed

appointed merely on the
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that Shri Issar Khan has bet

gt ouiiu LitaL ne was having landed p'roper ty xr

Wiiet eas- applicant had a uoint family propierty which was in

the name of his father; Shri Ehardwaj submitted that

holding of property is not an essential qualification for

consideration for appointment to the post of EDBPhl.
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a village where the Post Office

fhould

have

permanent resident of ti-

located; On this account^ respondent No.3 had a better

case as he was having regular income from the landed

property. These Recruitment Rules have not been challenged

by applicant in his OA.
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;he facts and circumstance§-«f the case

find that respondent N0j3 has been riyhtly

pus C of EDBPM and applicant has ni

selected to
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the said post and the ifiipuiQned order does not call for any

i ntor-Fo r { s 'c;' i J 8 I O'he OA iSi therefore,  dismissed. No costs.

The interim order passed on 15.5.97 is hereby

tif L.eC

( Mrs.Shanta Shastry )

Msiaber (A)

(  Kuldip -Singh )
Member CJ)
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